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`IN THE COURT OF SUB DIVISIONAL JUDICIAL MAGISTRATE(M),
BILASIPARA

PRESENT: Sri Bidyut Medhi,AJS

GR- 361/18
         u/s  447/457/380/511   IPC

  State of Assam...........Prosecution.
                                          -vs-

      Sahinur Ahmed........Accused

Ld. Advocates:

For the prosecution,Md. Rasidul Islam Ld. APP.

For the accused: Shanti Uddin Sk, Jahangir Alom Sk,  Ld. Advocates.

Date of Evidence: 08.05.18

Date of Argument:  08.05.18

Date of Judgment:   08.05.18

      JUDGMENT

Brief fact of the case:

1.  The informant Saidur Rahman has filed an FIR alleging

that on 16.03.18 at about 10.45 AM the accused person taking

advantage of  their  absence entered into  their  house campus

climbing RCC wall and broke the lock of the door of the room

where the water pump motor kept.  At that very moment the

neighbours caught him red handed. Hence, this case.

2. Accordingly, case was registered and police investigated

into  the  case  and  filed  charge  sheet  under  section

447/457/380/511 IPC.

3. After  appearance  of  the  accused  persons  charge  u/s

447/457/380/511 IPC was framed against the accused person and

the same has  been read over  and explained to  the  accused

person to which he pleaded not guilty and claimed to be tried. 
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4. After examination of the prosecution witnesses, statement

of the accused person u/s 313 Cr.P.C. found not necessary.

Points for determination:

a) Whether the accused persons in prosecution of their common 
object  committed  the  offence  of  criminal  trespass  in  the  
properly in possession of Saidur Rahman with the intention to 
commit an offence ?

b) Whether the accused person Lurking house-trespass by  
entering into the room in possession of Saidur Rahman  
with the intention to commit theft ?

c) Whether  the  accused  person  has  committed  theft  in  
dwelling house ?

d) Whether  the  accused  person  dishonestly  kept  stolen  
article knowing the same to be stolen?

Decision discussion and reasons thereof:

5. Prosecution side has examined as many as two witnesses

in support of  its case. 

6. PW-1 Sahidur Rahman in his evidence has stated that he

is  the  informant  in  this  case.  The  accused  person  is  a  drug

addict and being intoxicated he entered his house. He did not

steal anything.

7. PW.2  Ariful  Hussain  in  his  evidence has  stated  that  he

knows both the informant and the accused person. He knows

the  accused  person  had  entered  into  the  campus  of  the

informant in a intoxicated manner.

8. Exhibit-2  is  the  seizure  list  and  Exhibit-2(1)  is  his

signature.
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9. Thus, it  is seen that there is no proof that the accused

persons have committed any offence as alleged. Accordingly,

the  accused  persons  are  acquitted  from  all  the  allegations

labelled against them.  

10. The bail bond of the accused persons shall remain in force

for another period of six months. 

11. Given under my hand and seal of the Court on this 8th  day

of  May, 2018.

Bidyut Medhi
    (SDJM-M, Bilasipara) 
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